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The applibant, aha is Deputy Superintendent r.f Pe-t
4.U- nn Tic at ion under Section 19 O- ^-h-.Offices, has filed this appUcatio .

-  • trativB Tribunal Act, 1985 praying that the fir. ■ -
tder his representation for change of Cng irv,3y be directed to consider P ,

rnunt Of bias and to appoint pother wfej- - , >Officer on accoun , _ of

lete the disciplinary P roceedmga uithin a , -- , ,,and to complete the ai h ^

the end if diseiplinary proeeedinpe ere not -maliz-^three months and it e

■H eriod the prcceedin, nay be daened as drdPpcd fd ^„ithin the said period, tn p H-ns;,

aetidh thereafter be teAen. The eher. e.sheet u ,s serutd
on 21.5.1993. Tt. applicant represented to the first -e.,_ ,
ohange of Enpuiry Cffioer on the ground of bias. His nriavsnre is ,
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that the first respondent is sleeping ousr the representation

and that the enquiry is being delayedo

2, When the application came up for hearing on admissions,

the learned counsel on either side agreed that without uoir.g

into the merits of the application, the application may finally

be disfiosed off at the admission stage itself by gluing apprf'priat

direction to the parties for completion of the discipline

proceedings' within a specified time frame after taking a decisicn

by the respondent no, 1 on the representation of the applicanto

3, In the light of what is stated by the counsel on eithor

side, the application is disposed off finally at the admiso icn

stage itself with the following directionsj-

(a)- the 1st respondent shall within a period of one week

from the date of communication of this order take a decision

on representation submitted, by the applicant for change cf the

Enquiry Officer by a speaking order and communicate the sane to

the applicant;

(b) after disoosal of the representation as referred to in

clause(a) aboue, the Enquiry lOfficer shall h©lo the enquiry and

submit the report of enquiry within a period of three months;

(c) The applicant shall cooperate with the enquiry officer

for early completion of the proceedings,

(d) '^e respondents on receipt of the enquiry report shall tak?

expeditious decision and pass a final order in the disciplinary

proceedings. There is no order as to costs.
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